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Bub: Proeedure for Regtetratlon of Dsath of Mlrslng pcraonr la Ifatrrral
Cahaitier rtfcotsd Brenr in Janmu & Kashmir.

Sir,
Thc Mirrisby rrf lIomc vidc ils D,O. letter no. llO12/5/2O14-K-I dated

I0.9.2014, ha.s rcquested the Registrar General and Census Commissioner,
India to formulate a sLandard procedure for issuing dearh certiftcate after due
inquiry in casc of (hc mrssing pcrsons of Jammu & Kashmir and othcr Statcs
in J & K floocts. Accordingly, thc foll,cwing procedurc is communicatcd for
necessa-ry action by thc conccrncd Chief Registrars of Births and Deaths.

2. As pcr rhc provision of Secrion 7{21 of thc'Rcgistratjon ol Birt}rs and Dcaihs
(RBD) Act, 1969, the regisrraLion of birth and dcath has ro take placc at thc
place of occrrrrencc of the event. ln normal cjrcumstar:ces, the death is
rcgistercd only on the reports from persons rncntioned in sr:ction 8 of the RED
Act, 1969. Howcvcr, in cxtraordirrary cascs likc thc onc in .Iarnmu & Kashmir,
reports from public seryants afrcr duc cnquiry can bc made use of for
regislering the dcaths

3. As regards persorrs whose dcad body has been found, it is needless to state
lhat Ihe normsl process of issuing Dealh Ccrtificatcs should be followed.

4. In case of missing persons, who in all likelihood hqve dierl but the dcad body
ig not traceablc, all rcasonablc cfforts should be made to determinc tha.t the

person has in all likclihood died in the natural calamity that occurred irr

Jammu &, Kashmir. The following process of cnquiry may be followed in this
regard
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Themissin8PcrsonEcarlbedividedintothefollowingcatcs.ones:
i, Permarrent reoidcntu of lhe llood affected vjllages and permanent

rcsidents of rhe nearby viltages of Jammu & Kaahmir who were

present in the tlood affected villagcs during thc ceresrophe'

ii. Residents of other districts of Jarrrmu & Kashmir who w€r€ Presenl in

the flood a'ffcctcd vitlages during the catastrophe'

iii. Tourista frorn otlrcr Stntes who w.re Present in thc flood alfected

villages during thc catastroPhc'

Procora to bo follorod in tho orsc of Pernalcnt rcri&atr of tha f,ood

ellootod vlllageo rnd porrrrnont rerldentr of thc ncfrty vlllrgol of 'Irnt[u
A Xrlhnir xho -oro pro.rnt in the tlood affected willagoa during thc

catastrophc-

I.AFlR/MissingPersonRcport.shouldbclilcdbycloserela.Li,esor
next of kin at Le ptace of iesidencc of the pgrson who is missing and

presumed dcad.

2.TheFIR/MissingPersonReportshouldbcrelerredcotheconcerned
Police Station trnder whose jurisdiction thc pcrEon went missing'

Notariscd Aflidavit regard,ing ;misstng' shoutd be filed by nexc of kin

and should bc kept as a permancnt rccord'

3.TheFlR/MissingPersonReporushouldt}rcnbcforwardedtothc
aesignated officJ. (Tahsildar/SDM) ol'thc concerned areu in Jammu

& Kashmir a-long with report of Police station and supportinB

d,ocumcnts tor idenr:ilication like radon card, farnily rcgistcr, bank

Passbook etc-

4, The designatcd Oflicer should conduct a detailed cnquiry regarding

the missing Person-

5. Etaecd on the enquiry au dctailcd above rhe designaterl officer of

.Jamm, & Kashrni, ehoulcl iesue n spee.king r>rder regarding the

provisional presumption of death'

6. The Dcsignated officer should chen cause publ,ication of the list of

missing !"r"otu provisionally prcsumed dead in the NewsPaper'

Government Gezrtte in Hindi arrd English and also host the samc on

the Governmenr Website for tne puipose of obaining Claims and

Objections.

7. Claims ernd Otrjections should bc rcccivcd within 3o days
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t g. If no clairn or objcction is rcccivcd within thc timc Pcriod, thc

DesignatcdoflicershouldissuethcDcathCcrtificate.

9. The death certilicate should bc madc availablc fr,:c of cost to the next

o( kin. The death certihcatc shoutd also bc scnt to thc Policc station

where thc FIR/Missing Pcrson Report was filed'

lo In case of Claims arrd Objecrions, an appeal would tie with thc

offrcerimmediatelysulxriortotheDesiSnatedofficer(tobe
norninated by the statc Governrncnt). After dcaling *ith the appcal,

speaking orders should be sent to the Dcsignated officer who would

thenLakeappropriatc,acti0nt<-lissucthedeathcertifi<,ateti)rdcnyit.
i

PfoCcsr to bc follorcd h caac ol restdcnta of othcr diatrictr of Jannu L
x3thnir who wcre pterent ln thc oood rllected vlllegca durlng the

catattroPhe

1, 'FtR/Missing Pcrson Rcport'should bc l-rlcd by close relatives or next of

kin at the placc of rcsidcnce in thc originating district'

2, If FIR/Missing Pt:rson Report has already becn tiicd in calamity aficsted

areas of Jammu & Kashmir, thc designated oflicer should forward the

samc to thc dcsignated Ofliccr/SHO of rhc police station at thc place of

usual residence in the distnct of origin of thc missing Pcrson, for local

enquiry at their cnd.

3. Notarised Affidavit rcgarding tnissing' ro be filed by next of kin and to be

kept as a perrnanent rccord.

4. The enquiring oflicer in the originating dietrict ohould conduct enquiry

to establish, lhe louowing facLs;

a) That the famiJy rncrnbqrs or rclatives or fricnds of tlre Pcroon
concerned had fi]ed FIR/Missing Person Report wcll in time (bcforc

3Our September,20t4). If it is beyorrd, thj.s time limit, Ure reasons for

epproaching the ;rclice tate shortld be enquired-

b) Thar the person concerned had travelled to the affecced areas of

Jarnntu & Kashmir before 4u SepLember 2014.
c) 'Itrat thc pcrson has bet:n missing aftcr his depirrtrtrc lbr afl'cctcd

district.
d) The enquiry report shou.td be sent to the concerned Designated

oltrcer et the affectcd areas o[Jammu & Kashmir.

3

-)



t
..,,...,:-..,.".rr.,v(,4i!,r-,rr:"eyi.ii4n:;it{iidir.JiipA\r;i;i^._.....

5EP-le-e914 lpr 1? Frorn
>p

To:23933O1 P.4

5. Based on ths enquiry report of the officer in the originatrng district, the
Designated Officer in alfcctcd arcao of Jarnxnu & Kashmir should furrher
enquire into the fact oI disappearance of t}le persons concerned, by
lookrng into the database of miscing [rcrsons majntained by thc missing
persons cell at Jammu and srinagar by the state Government. He
should also rakc into account all available inforrrration includi.ng tbe
Staternents of witncsses if any and last call data anct other relevent deta
frorn mobilc phone service providers to arrive at a concl.usion regarding
the death of lhe person. All avairable evidenccs rnay bc tnkerr into
consideration before concluding whet]er the pcrson has dicd or not. This
may include police reports, cnquirics from relief carnps and afiidavit
submittcd by thc closc relattvcs/ncxt of kin etc.

6' Bascd ou t}c ertquiry as detailed above ttre deeignar:cd officer of ajlcctcd
areas may issue a speaking order regarding thc provisional presumptron
of death. Thrs order should bc communicated to the Designated officer
in the Originating district.

7. on reccipt ot such urdcr, the Designatcd ofliccr in the originering
districc ehould cause publication of the ljst of ruissing persons prcsgurcd
deEd in thc Ncwspapcr, Govcrnment Cszette in Hindi and Onil-ish ancl
also host the sarnc on tbe Ciovernment Wcbajte for the purpo.se of Claims
and Objcctions.

8. Claims and Objcctions may be rcceivecl wirhin 3O days

9, If no claim or objectron is rcccived within ttrc tinrc pen.od, thc De!.ignsred
Ofhcer in the originaring district should scnd a repon to the deeignated
Officcr in affcctcd arcas of Jarnmu & Kashmir.

l0.Based on rhis report, the Designated otficer in affet:ted arcas of Jammu
& Kashmir shouid issuc the Dcath Ccrhficatc.

I l. The dcath certilicate should bc made nvailable frec of cosr to thc ncxt o[
kin. The desth cerrificate should aJso bs scnt to rhe police scation where
the FlR/Mioaing Peroon Rcpon was filcd and [o the designatcd oflicer in
the originadng disuicr,

12.ln case of claims and objections, an appeat woulcl lic with rhc officer
immediately superior to the Designared officer (to be nominatecl by the
state Governmenr), After dealing with thc appcal, speaking orders should
be se nt to the Designaterl Olficer in aflccted area.s oI Jarnmu & I(ashmir,
who would then takc appropriaLe actiorr to issue the deatb eertificete or
deny it
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Proccso to bc followed lu care of Tourlete (boru othot States rho wcre
prcoent tn tha Oood. alfectrd vlllagci during tbe oatnltrophc.

L FIR/Miioing Person ReporL', to be filed by close relatives or next of kin at

the placc of residence in th,c originating Statc.

2. rf FlR/Missing Person Report havc alroady been filed in Jarnmu &

Kashmir, the dcsignated officer of Jamrnu & Kashmir thorrld forward

the same to thc designarcd Officer/SHO of thc police staLion at thc place

of uuual resid,encc in the Statc of origin of thc mresing per$on, for local

enquiry at their end,

3. Notariscd Affrdevit regarding tniseing'to bc filed by next of kin and to be
"' k"p[ as a permancnt rccord.

4. Thc enquirilg officer in thc originatrng State should condrrct enquiry to

establish the following facts:

tr) That thc family members or rclativcs or liiends of the person

concerned had filcd FIR/Missing Person'o Rcport well in lime

(bcfore 30u Septembcr, 20l4|. If it is beyond, this time lirnit,

the reasons for approaching the pxllicc la,le should be cnquired.

b) That thc person concerned harl lravsllcd to.Iammu & Kashmrr

beforr 4u Septcmber, 2O 14.

c) That t^he person has bccn missing a-ftcr his departure lor
Jarnmu & Kashmir. For arriving at his conclusion, rJre cnquiry
officer should a.lso vcrily with rcfcrctrt-'e ro the daubase
maintarned l'or this purpose by the Residcrrt Corrrrniosioncr o[

the originating Statc Government at New Dclhi or tlre

authorised ollicers of thc Starc Government who had camped at

Jammu snd Snnagar during Scptember 2014 to conduct
enquirieo ofr misuing persons from their States.

d) Tha enquiry report shouJd be sent to tl:re concerned Designated
Officcr at.Iammlt & Kashmir.'

5. Bascd on the cnquiry reporr. ot the officcr in the originating Statc, thc
fiesignated Ofticer in ..larnmu & Kashmir should frrrthcr enquire rnlo t}re
tacr of disappcarancc of tie perffons concerned, by looking into the
database 6l mj.using perrons maintaincd by thc missing persons ccll at
Jarnmu and Srinagur lry the Starc Govemmcr:l lIe should also take into
account aJI available information rncluding the Statcmcnts of witncsscs
il amy and last call data and othcr rclevant data trom mobile phone
ocrvice providers to arrivc at a conclusion t:egarding thc dcath of the
person. All avai.lable evidenceo may bc uken info coneideration beforc
concluding whether the peroon has dicd or no!. lhis may rnclude policc
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rclatives/next of krrl etc.

6.BasedontheenquiryaedehiledabovethedeslgnatcdofficerofJammu
& Kashrnir mqy issue a spcaking order regarding dre provisional

presumption of dcath' This order should be corvrmunicated to thc

Designated Ofliccr in thc Originating Statc'

T.onrecciptofsuchorder,thcDcsign"lg6QfficcrintheoriginadngState
should cause publication of the lisr of miesing Ircrsons preeurned dead

inthcNewspaper,Governme"to"etteinthclocallanguageottheState
andEnglishanda]sohostthessrneonthcGovernrnentwebsiteforthc
purPose of Claims and Objections'

8. Clarms and Objections may be received within 30 davs

9.lf no clairn or objection is reccive<l within thc time pcriod, the Dcsignated

OiTicer in the originaring Srate should scnd a rePort to thc designatcd

Officer in Jammu & Kashmir'

10. Based on this report' the Designated Officcr in 'Iarnmu & Kaahmir

should issue the Death Certificatc'

1l . The cleath certificatc should be made availablc frcc of coet to the

next of kin The death ccrtiilcatc should also be sent to the Police

station where the FlR/Missing per$on Report wae filcd and co the

dcsignated officer in the Originating State'

etY

1.2. ln case rll Claims and Objectjons' an appeal would lie with rhe

Officer immediately superior to thc Designated Officcr (to be nominated

by the originating State Governmcnt)' after dealing with thc appcal'

spca.king Orders ehould he eent tutint Designatcd officer in Jammu &

Kashmir, who wou)d then taJcc apprOpriate action to issuc the deqth

certilrcate or derty it.

5. For enabling this Process Ure dcsignated Officcr 1
Tahsildar/SDM) in

Jarnmu & Kastrmir maY bc declared as u RegistrsJ of Dcath under Section 7(I)

of thc Rcgis rraliorr of Births and Dearhs (RBD) Act, 1969 In all the absve

case5, reglS Lradon of dcath may be done at the Place of occurrence of

death/Prcsumed dcath in accordance with Provision made under 7(2\

of RBD ACt
l1 \\,

(P' A' Mini)

DePury Registrat Gcneral

To,
The Chief Registrars of concerncd Statc0
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